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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

& BOMBAY BENCH

O.A. No. 314/87 198
TA XN ‘

DATE OF DECISION  12.8.1391 |

Ravinéra P, Ligole & 4 Ors. Pétitioner
1 i oY el
Mr. T.V. Gangal Advocate for the Petitionerts)
Versus
_Union of Incia & Ors. ) Respondent
Mr. V.M.Frachan Advocate for the Responacn(s)

CORAM :

The Hon’ble Mr. Justice U.C.Srivastava, Vice-Chairman
The Hon’ble Mr. M.v.Priolkar, Member (A)

g 1. Whether Reporters of local papers may be allowed to see the Judgement? o/

2. To be referred to the Reporter or noi? v
3. Whether their Lordships wish to see the fair copy of the Judgement? ’

4. Whether it needs to be circulated to other Benches of the Tribunal? |/
MGIPRRN D —~12 CAT/86—3-12-86—15,000 ,

. ( U.c. srivastava )
: v,/C



Livision as per treir option and in the application they

™~
TN

25

BEFORE THE CENTRAL ALMINISTRATIVE TRIBUNAL
BOMBAY BENCH, BOMBAY
k k ok ok K

Original Application No.314/87

Ravincra FPunjaji Ligcle,

shiv Charan. Peth,

Bhagatwada, 0l¢ City,

Akola, ané four others .. Aprplicants

V/ s

1. Union of India, through the
Secretary, Ministry of
Telecormunication,
T'arliament House,

New T'elhi.

2. The Lirector General
(Telecommunication),
TLak 7ar Ehavan, Farliament Street,
New Lelhi.

3. The general Manager (lelecom),
Maharashtra Circle,
0l¢ G.r.0. Building,
Bombay 400 001i. ' .+s Responcents

CORAN, ¢ Hon'ble vVice~Chairman, shri Justice U.C.Srivastava
Hon'ble Member (4a), Shri M.Y.Friolkar

ALpearances:

Mr. L .V.Gangal, Advocate
for the applicants and
ir. Vl.lMJ.lracdhan, advocate
for the resyoncents. - .

ORAL JUCGEMENT ¢ L Iated ¢ 12.8.1991
(Fer U.C.Srivastava, Vice-Chairman)

In this arplication the arxrlicants have prayed

that the applicants (Technicians) be absorbed in Akola

also challenged the scniority on the grounc that the
Rule 38 F&T VOl.IV rcgaréing tcransfer of an employee )
from one Livision co another at his ownvoption has not |
been correctly followed. The responcents filed a written
statement challenging cthe contention raised by the

arjp licants but docay orcer cated 13.7.90 has been filea
which incdicates that the arplicants have alreacy keen
absorbec in Akola Livision and that is why it has been

statec¢ on behalf of the respondents that the grievance
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of the applicants is over an this application has

become infructuous. In view of the fact that the
applicants grievance has been met and they have been
absorbed in Akola Livision wherein they have started
working this application has become infructuous.
Learned counsel for the arplicants contencs that even
then che question of seniority will remain as Rule 38
P&T Manual vol.IV has not been correctly fead anc

\\‘ v interpreted ané that may acversely affect the seniority.
In view of tte fact that main relief has become
infructuous the res,on.ents are uirectec to consider the'
seniority of the apprlicants in accordance with the Rule 38
of F&T Manual notwithstanc¢ing whac they have saia in
their written statement anc the seniority should be
fixed in accordéance with Rule 38 of P&T Manual.Vol.IV

K( which shall be correctly reaé end apilied. Let this be

Gone wi£hin a perioc¢ of two months. It will be open

for the applicants to make any répresentation in the

ratter of seniority and bring to jthe notice of the

authorities concerneé the circulgrfgon which they rely.

The aprlication sta

with no order &s to costs.
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( M.Y. Eriolkar ) ( U.C. Srivastava )
Member (A) Vize-Chairman
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